FORM G (RE-ISSUE)

RE-ISSUE OF INVITATION FOR EXPRESSION OF INTEREST FOR

SHREE SHIDDHANATH COTEX PRIVATE LIMITED (UNDER CIRP) OPERATING
IN THE BUSINESS OF SPINNING COTTON YARN LOCATED AT KRISHNAKUNJ,
PLOT NO. 11, SHREE RAJ RESIDENCY, BEHIND. RAJSHRUNGAR PARTY PLOT,
150 FEET RING ROAD, RAJKOT, GUJARAT - 360005

(Under sub-regulation (1) of regulation 36A of the Insolvency and Bankruptcy Board of India

(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

Sr. No. RELEVANT PARTICULARS
1. Name of the corporate debtor | SHREE SHIDDHANATH COTEX PRIVATE
along with PAN & CIN/ LLP No. | LIMITED
CIN: U01405GJ2008PTC053324
PAN: AALCS7584F
2. Address of the registered office Krishnakunj, Plot no. 11, Shree Raj Residency,
Behind. Rajshrungar Party Plot, 150 Feet Ring
Road, Rajkot, Gujarat — 360005.

3. URL of website -

4. Details of place where majority of | Factory Premises: Textile Mill, GJ SH 119,
fixed assets are located Rupavati, Chotila, Gujarat - 363520

5. Installed capacity of main | 1 unit for Cotton spinning with installed capacity
products/ services of 14,400 MT annually with 49,200 single

spindles.
Additionally, Installed Windmill Capacity of 3.0
MW.

6. Quantity and value of main | As per the Financial Statement as on 2023-2024,
products/ services sold in last | Revenue from operations was Rs. 4,86,54,79,342/-
financial year

7. Number of employees/ workmen | Nil

8. Further details including last | Details can be sought by prospective resolution
available financial statements | applicants via a mail by raising request at email:
(with schedules) of two years, lists | cirp.shreescotexlimited@gmail.com
of creditors are available at URL:

Q. Eligibility for resolution | Details can be sought by prospective resolution
applicants under section 25(2)(h) | applicants via a mail by raising request at email:
of the Code is available at URL: | cirp.shreescotexlimited@gmail.com

10. | Revised last date for receipt of | 09-10-2026
expression of interest

11. | Revised date of issue of | 14-10-2026
provisional list of prospective
resolution applicants

12. | Revised last date for submission of | 19-10-2026
objections to provisional list

13. | Revised date of issue of final list | 21-10-2026

of prospective resolution



mailto:cirp.shreescotexlimited@gmail.com
mailto:cirp.shreescotexlimited@gmail.com

applicants

14. | Revised date of issue of | 21-10-2026
information memorandum,
evaluation matrix and request for
resolution plans to prospective
resolution applicants

15. | Revised last date for submission of | 20-11-2026
resolution plans

16. | Process email id to submit | cirp.shreescotexlimited@gmail.com
Expression of Interest

17. | Details of the Corporate Debtor’s | No
registration status as MSME

SD/

Akhil Ahuja (Authorised Representative)

Mavent Restructuring Services LLP, Resolution Professional
IBBI Reg. No.- IBBI/IPA-0154/1PA-3/2023-2024/50058

AFA Valid No.- 31.12.2026

Registered and Communication Address:

S Block, 376, Panchsheel Park, New Delhi- 110017

Also, at

Floor No. 8, Flat No. 803, Chandak Cornerstone, David S Barretto Road,
Upper Worli, Mumbai, Maharashtra — 400018

Communication Email Id- cirp.shreescotexlimited@gmail.com
Registered email ID: caakhilahuja@gmail.com

Mobile: +91- 9910197049

Date: 24.09.2026
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TATA
TATA POWER

(Corporate Contracts Department)
The Tata Power Company Limited, Smart Center of Procurement Excellence, 2" Floor, Sahar Receiving
Station, Near Hotel Leela, Sahar Airport Road, Andheri East, Mumbai-400059
(Board Line: 022-67173188) CIN: L28920MH1919PLC000567

NOTICE INVITING TENDER (NIT)

The Tata Power Company Limited invites tenders from eligible vendors

for the following package (Two Part Bidding).

1) 4100071578/CC27ADO012 — Customer Relationship Centre (CRC),
Bill Collection Centre (BCC) and E-Care Services in Tata Power
Mumbai Distribution.

2) 4100071659 — Supply of 5 star split AC under DSM Program.

Last date for Bid Submission for above tenders: 15" October 2026,

3:00PM

For detailed NIT, please visit Tender section on website

https://www.tatapower.com. Also, all future corrigendum’s if any, to the

said tender to the said tender will be informed on Tender section on
website https://www.tatapower.com only.
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betet @@ Canara Bank < arrtabbe w AEERARICIEA, EAUCTION PUBLIC SALE NOTICE ol MO ARLE PROF LY IS
TerizE= Syndicate 0. 82380 11406 Tnanca Limeis mnm,zutn‘urumn-. SNTEREST ALT, 2002 nEau’n 1T PROVELD TO RULE | HE| OF THE SE“I.IFITTHP.TEHE:.T 'ENFORCEMENT| nu’LE my HlndiaShelter . INDIA SHELTER FINANC_E _CORPORATION LTD.
ar R . 4" Floor, Ankriksh Bhawan, 23 K. G Marg, New Dehi- 11008, Ph. 411-23157171, 1. 7172, 23705414, Wk -www. prbhousing, cos Hasme Lowin Registered Office: Plot-15,6th Floor, Sec-44, Institutional Area, Gurugram, Haryana-122002.

MOTICE FOR PUBLIC AUCTION OF PLEDGED Branch Office: Shantam- 9, Shop No. 204, 2nd Floor,

Himmatngar, District- sabarkantha, Gujarat-pin-383001 & Parimal prime, 3rd floor, 15A Sardarnagar, Sarveshwar Chowk, Dr

Near Navjivan Hotel, Opp:- PNB Bank, Motipura circle, Motipura,
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GOLD JEWELLERY/ORNAMENT/COINS pr (fe€) diestibadin Colrm "D_&EFEH “r': i Fa”“ﬁg 5:,:1,1 bfer',:i]'.. E_Palr:;r_'lbsg_uszjull;cj;eﬂg HJ:-:;ES-IEEHM‘IEJ' has taun 'EII.ET Yagnik Road, Rajkot, Gujarat- 360001 & Shop No U-10/11, Sar corporate centre, shashtri nagar corner, Udhna main road,
The under mentioned persons are hereby Informed that they have failed 1o pay b ﬂ“gﬁﬁnﬂfﬁ e au I%mmm a4 EIE”I;HB Hf"ﬂs'-?‘ Finance Limited!Secured Credilor, will ba 50k an "AS 15 WHERE 13 'Jm.n.r 5 an-d Surat, Gujarat- 395002 & Shop No- 1,2 and 22, 1st Floor, Noble chambers, Near
T i ¢ menliant
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PUBLIC NOTICE- AUCTION FOR SALE OF IMMOVABLE PROPERTY

[UNDER RULE 8(6) OF THE SECURITY INTEREST (ENFORCEMENT) RULES, 2002]

off the liabifities in the loan accounts. Nofices sent to them by Registered Post,
They are therefore requested 10 pay off the fability and other charges and

1 uli 10 [ 1 |p A ﬂ"HmHH s 1
o : ; : Loan No, Name of -m. 4 Piece 1 kb | b o [Kown 20 NOTICE FOR SALE OF IMMOVABLE PROPERTY/s MORTGAGED WITH India Shelter Finance Corporation (ISFC)
redeem the pledged securities before 13.10.2026 failing which the said - Elt ?E:]Eﬁg-r Fl 1 |HFI ﬁ Tl |k T |t (SECURED CREDITOR) UNDER THE SECURITISATION AND RECONSTRUCTION OF FINANCIAL ASSETS AND
securitias will be sold by the Bank in public auction (Offfing) at the cost of the HOLRSRTIOR23/112: -Pdlau;..; Cpp. Sal wnk::u Palace| Rs, i 06,1025 e, (61026 08 4035, [*NIL Nl ENFORCEMENT OF SECURITY INTEREST ACT, 2002
'ﬁm hr. Sehyog "’:'1’1 he Parekhl 148000 0 10080) 12: I]D;' 00 'I:I known Notice is hereby given to the public in general and in particular to the borrower(s), co borrower/s and guarantor(s) or their
borroweron 13.10.2026. ushan iy Inustriaf Estate, A1 Tanliaia, Ta M| 3009 ; ! N .
rl'ﬂ'fbural Falzana, Surat, Guiarat- legal heir/s representatives that the below described immovable property/s mortgaged/charged to the Secured Creditor,
Description of Mt I'.IHLIRI. i) 21‘111?1?9&%!.1' Rs. - |Fhgscal Hal h, 401, Fourth  Floor]  Re, Rs. alil!‘llfl!li .| 034 (840,36, | “WEL Mot the possession of which has been taken by the Authorized Officer of ISFC (secured creditor), will be sold on
Date of A’“ﬁ';"“t W’:i':r“fmr s gold ornaments| weight in 'HE"E I WH T ueha & éﬂm“ g ey R0 | AN oo “H'?E" ﬂ,ﬁ',‘,’,ﬁ RO 23/0CTOBER/2026 on “AS IS WHERE IS’, “AS IS WHAT IS” and “WHAT EVER THERE IS basis for recovery of
Loan z pledged Grams. J.sﬁ1 tﬁ“ ! Rioshmi Am 13 ﬁi!- iGujarat ' outstanding dues from below mentioned Borrowers, Co- Borrowers or Guarantors. The Reserve Price and the Earnest

= : Wity tha rplemest @E10% pa . as apEcatis, m:ﬂ!ﬂlﬂ Eapenaes, o6l chanoes ele: noued uptn e dee of payment andor reskzaton herect, ™ To the Money Deposit is mentioned below. The sealed envelope containing the EMD amount for participating in Public Auction

12.09.2025] 180431 | Sri/Smt DEVENDRA VAHANEHAI Earrings-4 10 m:'.uﬁ:lge and informatan g th:r\aeil'lﬁ B Fousing Finarcs Limied, thase are no gfver sncumbrances! cams in al aboree renbonad : . . :
988663 | BHARVAD HOLSE NO 1 Fhan? 0 bl onc' ajam Rl g i !..J.f -:-::Iern Mok PETHMETUW?J:E-:EIE mecit by the spcressil Bl sl B il shall be submitted to the Authorized Officer of ISFC on or before 22/00TOB_ER/2026 till 5 PM at Branch/Corporate
: . The prospectiva purchasarsibiddems ars eouesiad o nl:'.-.n.su:.u.'lanre-.ua:t'. of fe manianed encumirances. {1 .!-_=.|:n-:l.;m hare &5 M0 oider nesiTaining Office : Shantam- 9, Shop No. 204, 2nd Floor, Near Navjivan Hotel, Opp:- PNB Bank, Motipura circle, Motipura,
BHARVAD VAS RAMANA Ring-2 4.4 E."?.E'ﬁﬂ. |uﬁﬁéruﬁﬁb%umﬁa5mfé$: AL mlaa*;?l o o e e o ﬂfﬁf*ﬁ;ﬁ{; Himmatngar, District- sabarkantha, Gujarat-pin-383001 & Parimal prime, 3rd floor, 15A Sardarnagar, Sarveshwar
DHANSURA GLLARAT Total - & 4.4 ﬂs.igﬁj e ‘ﬂ:lﬂ'!glil"' i |. P aﬁ.&.h [ *.-_rmmu the Jfe ¢ mmnm'ﬁ.r rﬁ m#rrlﬁgxﬁammnwhm% r*.:| 1;1 Chowk, Dr Yagnik Road, Rajkot, Gujarat- 360001 & Shop No U-10/11, Sar corporate centre, shashtri nagar corner,
i FESpeCs PO 10 b a5 10 57 T s and onoirs of I auchion a 5o Fom Udhna main road, Surat, Gujarat- 395002 & Shop No- 1,2 and 22, 1st Floor, Noble chambers, Near Mega mall-2,

Tolal Outstanding Dues- Rs. 258000.00/- + Interest & Cost Pieasa n:é‘%rrﬁrln'n'rs b E--n:l"h!‘&- Inlares Errﬁrlmmafm E‘Lli‘i fe trdder siihe purchaser s Eound o deposit 25 dream.rla' o ; ’
g 0 & a price, (ncusive of samest money! on the sama da, T' Tk beler than naxt woring 5515"13 ‘-:-en:rﬁﬂm:lné?.ﬁ?ﬂ trcdaris) onfy ater rece iof 25% o Surender Nagar Main road, Gujarat- 363002

tha ezla frica by e sacuned adiar i acoonance with ﬁu! ﬁ?l:'l‘EE&l:':h'rtareﬂ-.EI"IurDETrEMIHuhs 202 The . of the 5 =ake congidershion Amoutt,

Date of Auction : 13.10.2026 has-bb-an:-egme-?zd Ery tha purcheser wilhin 15 days" fom the date of acknowledoemant of safe confirmation lefiar and n defaul 5u:-|' deposl, tha aulhonzed officer shall

Time of Auction ;: 1 PM o 3 PM

Loan Account No. and Name of
Borrower(s)/ Co- Borrower(s)/

Type of Possession | Reserve Price,
(Under Constructive/ | Earnest Money

Date Of

Forhesl i Demand Notice

Reserve Price : Bs. 4,78.504/- (Reserve Price May vary as change in Gold Rates)

Date ; 24-09-2026
Place : Dhansura

Manager, Canara Bank

0
] i = = L) = ]

ACRE & R ,

POSSESSION NOTICE (FOR IMMOVABLE PROPERTY)

WHEREAS The Authorized Officer of the Becured Credfior mentioned herein, undes e
Securization and Baconstnicton of Rranclal Assets and Enfarcement of Securty Interest Acs,
2002 and n exercisa of powers conferred under Section ¥3(12) read with Rule 3 af the Security
interast (Eroroement) Autes, 2002 ssued Demand Maticeds) a5 mantioned below calling wpon tha
Borrowar Co-BormowanMartgagos' Guarankar|s) to repay the amouni manticnad i the demand
netice(s) appended below within G0days fram the dabe of recaipl of the 52 nixtices.

Theneafter, Assignor mentionsd harein. has assigned the fnancial 252215 to ASSETE CARE &
RECONETRUCTION EMTERPRISE LTD. also as is awn /acling in its capeciy as trustes of fha Trust
hargin menlioned hereunder {herginafter redarred a8 “ACAE"). Pursuanl 1o the assigremerd
agregmels, under Sec. 5 of the SARFAES] ACT. 2002, ACRE b slepped inbo e shoes of Be
Assignod and all the rghts, title and interests of Be Assignor with respect to the Financal Assels
Aking 'with undéeslying 2eciily inferests quaranfsss, pledges hi'e vested in ALRE In respect of the
financial asstsfance avaled by the Borower and ACRE exercised 3l 83 rights as the secired credior
Thé BOrmower Raving Taiked 10 repay the amounl, nolice s Rty given B 1he: BorroweniGo-
EorrowenMorsgagon Guaranden'sy and the pubhc i gemeral that the undersigned being the
tuthanized tdlicer of ACEE has. tken Mg possessan of e properly fescribed hersn below in
ercise of powers conderred on him under sub-section J4) of section 13 of SARFAES] ACT, 2002
I'E.i.lil!l with Rue 8 of the Secarity bnterest (Enforcement) Rulkes, K0P oo the date menticned against
each property:

&1 | Memeofthe | Mame Loan Accoesd Date of Demand Motice Date of
He Asslgnar of the Mumibes/ Barromar { Amound of Demand | Pozssssion/
Trust Mame & Co- Hotice Typa of
Borromer|s) Hame Possession
1. | Bajaj Housing | ACRE |HAZHHHLT0S1104/H428 25.00.2025 19-08-2026 /
Financa Limited | 178 HLT1008521 Ris.16,30,088,- PHYSICAL
TRUFST Sonawane Sunil | (Rupees Sivieen Lakh | POSSESSI0ON
Diresh Suldev Therty-Hine Thowsand
Senavane Sixty-Eight Dnly) as
on 02.06.2026

DESCRIFTION OF THE IMMOVABLE PROPERTY: All-That Piece And Parcel Of Tha Man-Agricudtural
Properly Descnbed fs PlolNo. 413, 5ai Vatika Row House, B. Suresy No. 188, 159, 200, 213, Block
o, 191 Part 1, Baguimana., Pasana, Sural, Gugeat 394306,

The Barrower's’ Co-Borrowers! Maortgagors!Guaramiors' 2ftantion is invited to the provisions of
Sib=Section (8) of =80, 13 of the 40T in respect ol the ime zeslabie, o redeem the sscured assels
The bosrowents) i particular and the public i gensal is heroby caudionsd not 1o deal with thea
property and @y dealings with the property will be subject to the chame of ASSETS CARE &
RECOMSTRUCTION ENTERPRISE LTD., far (he amaund mentioned above ad intenest eraen,

Daie: 24-09-202% 8d/- Autharized afficor
Place: Surl Azseis Care & Reconstruction Enterprize Lid.

ﬁ Karnataka Bank Ltd.

Your Family bank hcross India,

ARME - Ahmedabad, | Phane: (79-29702793
“The First” B-T05, Behind Kashavbaug | E-Mall : ahm. arm@ktk bank.in
Party Plot, OF. 132 Ft. Road, | Website: www kamatakabank bank.in
Vastrapur, Ahmadabad - 380015 | CIN: LESTIOKATE24PLCO0T128

POSSESSION NOTICE (rFor immovable Property)

WHEREAS, the Aulhorized Officer of KARNATAKA BANK LTD., under the Securilizabon and
Reconstructon of Financial Assets and Enforcament of Securily Interast Act 2002 (heremafier
malesrad ba &S ba “said act™] and in axercise of powers conbared undar Baction 130120 of Iha
said ack, read with Rule 3 of Secunty Inderest (Enforcement] Rukes, 2002 issued tha Demand
Kolice daled Mowember 0, 2025 undar Saction 13(2} of the zaid Act, calfing upan (1) M's Maruti
Enterprises, represaniad by ils Prapaeior, Mr. Sofanki Narendrasingh Amrathbhai having its
Office at Unit Mo, 302 Third Floor Block &1 Sumel 10 behind Kalupur Railway Station, Mear
MH mill Near Ambedkar Hall Saraspur, Ahmedabad-380018 as borrower, (2} Mr. Sclanki
Narendragingh Amrathbhai Slo Mr, Amrathbhai Solanki o GF Block & 00& LIG 13 Awas
Yogana Near Abhilasha Residency Mr. New India Colony, Mikol, Ahmedabad, Gujarat-
JE22350 as borrower and () Mr. Devendra Munnabhai Yaday 3/'o Munnabhai Yadav rio 11
Arbuda Magar Vibhag 1 Mear Shant Roshidanagar Chandlodia Daskrol, Ahmedabad
Gujarat- 302350 a5 co-obligant! guarantor o repsy the amaent mentionad in the Demand
Kalice baing Rs.30,75.721.789 [Rupeas Thirty Lakh Seventy Five Thousand Seven Hundrad
Twenty One and Seventy Nine Paisa Only), Lo () Re 779,242 under PS0OD Afc Mo,
Q0ATTO2EA0O00T01 along wilth fulure infterest to be calcuiated from 011002025, (i} Rs.
22 586, 475.79 wndar Term Lodn 00477024000 10201 along with fulure irenes] b be calcidalsg
fram 12102025

The breroiser hawing failad o repay the ameund, ratice is hereby gean & the bomower and tha
pudlic n general thal b undersigned being the Authorised DMicer has taken constructive
possession of the property described hersin befow. in exercse of powers confered an him
under Saction 13(4) of the sai Act read with Rule 8 of the said Rudes on thes 230d Day of
September 2026. The borrowes's atlention s mnviled to provisions of sub-sechon (8] of Section
13ofthe Act, inrespect of fime availebls, Io redeem the secured &ssats

The bormrwarsco-obligants'guaraniers in paricular ard the public in geanacal ars bereby
cautiored not o deal with the propery and any dealings with this propery wil be subject to the
charge of KARNATAKA BANK LTD., Ahmedabad- Maninagar Branch for an amount baing
Rs, 34,003,854 7 (Rupoees Thirly Four Lakh Three Thousand Eight Hundred Filty Four and
Seventy Nine Paisa Only) Le i) Fs.B.73,568 under PSO0 At R, 0047702000007 01 atang
with future interest 1o be calculated from 01.08.2026, (8) Rs. 25,30, 286.79 under Temmn Laan
Q04T 702400010201 along with fubure irferest bo be caloulated from 12,09, 2035,

Description of the Immavable Proparty

All that pan and parcel af the Commercial Office bazdng Mo, 302 on third floar in “A-17 Block,
Admeasuning 23.22 So. Mirs. Carpatl area in phase-ll of SUMEL-10 Project, fopather with
Unidiviced. Share of Land Admeasunng 1544 Sa. Mirs, Siluated at Behind Kadupur Raikway
Station, Near M H. Mill, Near Ambacicar Hall, Saraspur, Moje Shaker Kedda, Talua Maniagar,
Ahmedabad. Bounded by:- Morh- Office Moo A-1 301, South- Office Moo A-1 303, East-
Passapga, Wiesl- OfficaMo A-J45
Date : 23.09.2026

Place : Ahmedabad

For Karnataka Bank Lid,
Chief Manager & Authorised Officer

et of s=ile consderafion amain! wikin 1"*1:?5 o 1 dadi ol ¢ 'i.' ol mandalony percd of 1.5 dins mendonsdin the sale -.mllnr-alnl b @ Py

Place:- ROSHNI SURAT, ROSHMI AHMEDABAD, DATE: 23.00,2028 S0/- AUTHOREZED OFFICER, PNE HOUSING FIMANCE LIMITED

DEMAND NOTICE

CAPRI GLOBAL HOUSING FINANCE LIMITED

Reglstensd & Corparate Offica 50, Tower-A, Peninsula Business Park, Senapatl Bspat Marg, Lower Paral, Mumbai=<id0013
Cirche Office Address - 9B, Ind Floos, Pusa Road, New Dedhi - 110060

Under Section 13(2) of the Secuntization And Reconstruction of Financial Assats And Enforcement OF Security Interest
Act, 2002 read with Bule 3 (1) of the Security Interest (Enforcement) Rubes, 2002, The undersignad is the Authorised
Officer of Capri Global Housing Finance Limited (GGHFL) under Securitisation &nd Reconsiruction Of Financial Assels
And Enforcemeant of Securty Inferest Act, 2002 (the said Act). In exercise of powers conferred under Seclion 13(12) of
the said Act read with Hule 3 of the Sacurty Interest (Enforcement] Rulas, 2002, the Authorised CHficer has issued
Demand Motices under section 1342} of the said Act, calling upon the following Borrowens ) (the “sad Borrower(s}'), to
repay the amounts menfioned in the respeciive Demand Molicels) issued to them that are also given below. In
connection with abowe, Motice is hereby given, once again, to the said Borrowens ) o pay to CGHFL, within 60 days from
the pubfication of this Motice, the amounts indicated hereim below, iogethenwith further applicable interest from the
date(s) mentioned below Gl the date of payment and'or realization, payable under the loan agreement read with other
documentsiwrilings, if any, execuled by the sakd Borrower|s). As securily for due repayment ofthe loan, the following
assels have bean morigaged o CGHFL by the said Borrowars) raspactivaly.

5.1 Name of the Borrower Demand Notice Description of secured asset

M.| (5] | Guarantor(s) Date and Amount (immovable property)
| (Mr./Mrs/Ms. W s.)
1.| (Loan Account No. 16-08-2026 | All that piece and parcel of property having land and

LNHEBH1000127735 (Old) Rs. building beanng: Plol Mo 232, Admaasuring Tolal Land Araea

S0T00000512747 (MNew) (BHUJ 2,80,430.00/- [TT.00 Sq. Mis,, Siluated on Rs Mo, 165, Area Known as
Branch) Late Mirajraj Solanki {As on Akshar Residency- E, Village- Ealiva, Taluka Bhuj, Disirici-
{through his/her legal heirs} 01-08-2028) |Kachchh, Gugarat- 370001, Boundaries of Property:- Marth

(Borrower) Julli N Solanki (Co- “Plat Mo. 233, South - Plot Mo, 231, East -Common Plat,
| Borrower) West -7.50 Meters Wide Internal Road

if the said Borrowers shall fail to make payment to CGHFL as aforesaid, CGHFL shall proceed against the above
secuned assets under Section 134} of the &ctand the applicable Rules, entrely at the risks of the sasd Borrowers asto
the costs and consequences. The said Borowers-are prahibited under the Act from transferring the aforesaid assets,
whather by way of sale, leaseor otherwise without the prior written consent of CGHFL, Any person who confravenss or
abetls confravention of the provisions of the sald Actor Bules made the reunder. shallbe lable for imprisonment andior
penalty a3 provided under the Act

Place : KACHCHH
Date : 24/09/2026

Sd/- (Autherised Officer),

For Capri Global Housing Finance Limited (CGHFL}

[5=5)=)Y]’q FEDBANK FINANCIAL SERVICES LTD.

ittt Registered office : Unit No.: 1101, 11th Floor, Cignus, Plot No. T1 A, Powai, Paspoli, Mumbai - 400087

Whereas The undersigned being the Authorized Officer of Fedbank Financial Services Lid. under the Securitization
and Reconstruction of Financial Assets And Enforcement of Security Interast Act, 2002 (54 of 2002) and in exercise of
e powers conferred under section 13 (12) read with Rule 3 of the Security Interast (Enforcement) Rules, 2002 issued
a demand naotice menbored hereunder calling wpon the following borrowers to repay the amount mentioned in the
notice being also mentioned hereunder within 60 days from the date of receipt of the said notice. The following
borrowers having failed o repay the amount notice i hereby given to the iollowing borrowers and the and the public in
general that undersigned has taken possession of the properties described herein below in exercise of powers
conferred on him under sub section (4) of section 13 of the Act read with Rule 8 of the Security Interest (Enforcement)
Rules, 2002,

PP AP

LAN | Borrower(s) [ Co - Borrower (s} / Guarantor (s)

{ |Loan Account No. FEDHIMSTL0O491795 (1) ISHWARSINGH DALPATSINGH RAJPUT (Borrower); (2)
SANTOSH KANVAR ISHWARSINGH (Co - Borrower] | Demand Notice Date & Amount | 26/5/2026, Rs.
2,087 475.00/- (Rupees Twenty Lakh Eighty Seven Thousand Four Hundred Seventy Five Only) as on 19-05-
2026 | Date & Type of Possession: 23-09-2026 & Symbolic Possession | Description of Immovable property:
All that right, title and interest of Property i.e, First Floor Shop No. 6 admeasuring 222.01 Sg.Ft., as of
Ownership Right basic of Block No. “D" bearing Panchayat property no, 457 of the Commercial Complex
known as "Sukh Sagar Plaza" Constructed on N.A. use land of Revenue Block/Survey No. 321 (New Block /
Survey No. 431/433) situated in the sim of Village: Bhiloda, Ta: Bhiloda within the limits of Bhiloda Gram
Panchayat, Ta: Bhiloda, Dist: Arvalli, State: Gujarat. Property Measurement: 222.01 Sq.FLBoundaries (As
per Sale Deed no. 1010 dated 08-10-2021): East : As shown in the plan, Shop No. 5 West : As shown in the
plan, Shop No. 7, Morth : As shown in the plan, Passage, South : As shown in the plan, Margin

2 |Loan Account No. FEDHIMOHL0498385 (1) YASH DHULABHAI PRAJAPATI (Borrower); (2) SHANTABEN
DHULABHAI PRAJAPATI (Co - Borrower); (3) DHULABHAI NANABHAI PRAJAPATI (Co - Borrower] |
Demand Notice Date & Amount : 12/6/2026, Rs. 26,64,407.00/- (Rupees Twenty Six Lakh Sixty Four
Thousand Four Hundred Seven Only) as on 10-Jun-20261 Date & Type of Possession: 23-09-2026 &
Symbolic Possession | Description of Immovable property: All that right, title and interest of Property i.e.
Residential Building bearing Panchayat Property No. 81 and 82 Total admeasuring 1705.04 5q.feet., having
1613.04 5q.feet. Built up area situated in the sim of Village: Mota Khanpur Ta. Khanpur, within the limits of
Mota Khanpur Group Gram Panchayat, Ta: Khanpur Dist: Mahisagar, State: Gujarat. » Property
Measurement: 1705.04 Sq.feet., having 1613.04 Sq.feet. Built up area, » Boundaries: (As per 3ale Deed No.
155/2022), East: House of Prajapati Ramanbhai Nathabhai, West: R.C.C Road, North: Open Plot, South:
Village Road

Revised FORM G

Re-issue Invitation For Expression Of Interest For
SHREE SHIDDHANATH COTEX PRIVATE LIMITED (under Cirp) Operating In The Business Of
Spinning Cotton Yarn Located At Krishnakunj, Plot No. 11, Shree Raj Residency, Behind.
Rajshrungar Party Plot, 150 Feet Ring Road, Rajkot, Gujarat — 360005
(Under sub-regulation (1) of regulation 36A of the Insolvency and Bankruptcy Board of India

(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

nd RELEVANT PARTICULARS

1. | Name of the corporate debtor along with PAN | SHREE SHIDDHANATH COTEX PRIVATE

&CIN/LLP No. LIMITED

CIN: U01405GJ2008PTC053324

PAN: AALCS7584F

Krishnakunj, Plot no. 11, Shree Raj Residency,

Behind. Rajshrungar Party Plot, 150 Feet Ring

Road, Rajkot, Gujarat—360005.

2. | Address ofthe registered office

3. | URLof website
4. | Details of place where majority of fixed assets | Factory Premises: Textile Mill, GJ SH 119,
arelocated Rupavati, Chotila, Gujarat - 363520

5. | Installed capacity of main products/ services | 1 unit for Cotton spinning with installed capacity of
14,400 MT annually with 49,200 single spindles.
Additionally, Installed Windmill Capacity of 3.0 MW.
Quantity and value of main products/ services | As per the Financial Statement as on 2023-2024,
soldinlastfinancial year Revenue from operations was Rs.
4,86,54,79,342/-

Number of employees/ workmen Nil

Further details including last available | Details can be sought by prospective resolution
financial statements (with schedules) of two | applicants via a mail by raising request at
years, lists of creditors are available at URL: email:cirp.shreescotexlimited@gmail.com

9. | Eligibility for resolution applicants under | Details can be sought by prospective resolution
section 25(2)(h) of the Code is available at | applicants via a mail by raising request at

o|

oo~
|

URL: _| email:cirp.shreescotexlimited@gmail.com
10.| Revised last date for receipt of expression of | 09-10-2026
interest

11.| Revised date of issue of provisional list of | 14-10-2026
prospective resolution applicants
12.| Revised last date for submission of objections | 19-10-2026
to provisional list
13.| Revised date of issue of final list of prospective | 21-10-2026
resolution applicants
14| Revised date of issue of information | 21-10-2026
memorandum, evaluation matrix and request
for resolution plans to prospective resolution
applicants i1
15.| Revised last date for submission of resolution | 20-11-2026
plans
16.] Process email id to submit Expression of | cirp.shreescotexlimited@gmail.com
Interest
17.| Details of the Corporate Debtor’s registration | No
status as MSME

Sd/-

Mavent Restructuring Services LLP

Resolution Professional

Shree Shiddhanath Cotex Private Limited

IBBI Registration No.is - IBBI/IPE-0154/IPA-3/2023-2024/50058
AFA Valid No.- 31.12.2026

Communication and Registered Address:S Block, 376,
Panchsheel Park, New Delhi- 110017

Also, at: Floor No. 8, Flat No. 803, Chandak Cornerstone, David,
S Barretto Road, Upper Worli, Mumbai, Maharashtra- 400018
Communication Email Id- cirp.shreescotexlimited@gmail.com
Registered email ID: caakhilahuja@gmail.com

Mobile: +91- 9910197049

Date: 24-09-2026

® @

The borrower in particular and the public in general are hereby cautioned not to deal with the property and any dealings
with the property will be subject to the Charge of Fedbank Fimancial Sarvces Limited for an-amount mentioned herain
above and interest thereon. The bomower's attention is invited to provisions of sub-section (8) of section 13 of the Act,
Inrespect of time available, to redeem the secured assels.
Place: Gujarat

Date: 23-09-2026

sdl- (Authorized Officer) -
Fedbank Financial Services Ltd

Branch Office : Yes Bank Limited, 1st Floor, Orbit Tower, Opp. Krushi Bazar, Sahara Darwaja, Ring Road, Surat - 395002.
- _‘.r’ YEE B ANK Registered & Corporate Office : Yes Bank Limited, Yes Bank House, Off Western Express Highway, Santacruz East,

Mumbai - 400055.
POSSESSION NOTICE FOR IMMOVABLE PROPERTY
Whereas, the undersigned being the Authorized Officer of the Yes Bank Limited under the Securitisation and Reconstruction of Financial
Assets and Enforcement of security Interest Act, 2002 and exercise of powers conferred under Section 13(12), of the Act read with Rule 3 of
the Security Interest (Enforcement) Rules 2002, issued Demand Notices to the Borrowers / Co-Borrowers / Mortgagors mentioned herein
below to repay the amount mentioned in the notice, within 60 days from the date of notice/ service of the said notice.
The Borrowers / Co-Borrowers / Mortgagors having failed to repay the amount, notice is hereby given to the Borrowers / Co-Borrowers /
Mortgagors and the public in general that the undersigned has taken possession of the properties described herein below on in exercise of
powers conferred on him/her under Section 13(4) of the said Act read with Rule 8 of the said Rules.
The Borrowers / Co-Borrowers / Mortgagors in particular and the public in general is hereby cautioned not to deal with the properties and any
dealings with the properties will be subject to the charge of the Yes Bank Limited for amount mentioned below and interest & expenses thereon
until the full payment.
This is to bring to your attention that under Sec.13(8) of SARFAESI Act, where the amount of dues of the secured creditor together with all costs, charges
and expenses incurred by secured creditor is tendered to the secured creditor at any time before the date of publication of notice for the public auctior/
tender/ private treaty, the secured asset shall not be sold or transferred and no further steps shall be taken for transfer or sale of that secured asset.
NAME OF BORROWERS/
C0-BORROWERS/ MORTGAGORS/ PROPRIETOR

BAGLE PRAVIN as the “Borrower & Mortgagor” & BAGLE
MINABEN as the “Co-Borrower & Mortgagor” Thousand Eight Hundred Seventeen And Paise Thirty Eight Only)
Loan Account No. AFH001101134026 as on 18-06-2026

DESCRIPTION OF THE PROPERTY :- All that piece and parcel of the Residential property Flat No. G/302 on 3rd floor, Building : C, having Build-up area
admeasuringabout 39.90 Sq.Mtrs. i.e. 429.00 sq. feet. and Carpet areaadmeasuring 37.26 sq. mtrs. i.e. 401 sq. feet. along with undivided share in the land
of scheme known as “Dev Shrushti” situated at Revenue Survey No. 194, Block No. 303, Draft .PScheme No. 62 (Dindoli-Bhestan-Bhedvad), Orignal Plot
No. 108/A having admeasuring 4542 sq. mitrs., Final Plot no. 108/A having admeasuring 2952.00 sq. mtrs. in the sim of Moje: Dindoli, Sub-District :
Udhana, District : Surat and bounded as under. East — 12.00 Mtrs. Road, West — Final Plot No. 16, North — Final Plot No.15, South — Final Plot No.
102/A. DATE OF POSSESSION : 21.09.2026, TYPE OF POSSESSION : SYMBOLIC POSSESSION.

BHAVESH GORDHANBHAI VAGHASIA as (Borrower & Mortgagor) | 10.06.2026, Rs. 2509536.68/- (Rupees Twenty Five Lakh(s) Nine

and NAYANABEN VAGHASIYA as (Co-Borrower) Thousand Five Hundred Thirty Six And Paise Sixty Eight Only)
Loan Account No. AFH001100263021, AFH001100255214 & as on 10-06-2026

AFH001101451863
DESCRIPTION OF THE PROPERTY :- All that parcel of immovable property Flat no. F/1202 admeasuring 890 Sq feet Super Built-up area, 695 sq. feet
Built-Up areai.e. 64.59 sq.Mtrs. of the society known as “SILICON PALACE" Constituting of the N.A land bearing admeasuring 10180 Sq. Mtrs. of Sub Plot
no. A of Final Plot No.41 of T.PScheme No,53 (Magob-Dumbhal) of Block No.123/A of Revenue Survey No. 68 situated at Moje Magob, Sub District Surat
District Suratand bounded as under: East : Block No.123/A,West: T.P. Scheme Road, North: Block No.122, South: Block No. 123/B.

DATE OF POSSESSION : 21.09.2026, TYPE OF POSSESSION : SYMBOLIC POSSESSION.

PRASENJIT MONDAL as Borrower & Mortgagor”, & SUPARNA | 18,06.2026, Rs. 2244128.1/- (Rupees Twenty Two Lakh(s) Forty

DE as the “Co-Borrower” Four Thousand One Hundred Twenty Eight And Paise Ten Only)
Loan Account No. AFH001101546429 & AFH001101551687 as on 18-06-2026

DESCRIPTION OF THE PROPERTY :- Property-1: All that piece and parcel of the Residential property Flat No. 202 on 2nd floor, having buid-up
area admeasuring about 33.16 Sq.Mtrs. i.e. 39.66 sq. yard i.e. 357.00 sq. feet & super buid-up area admeasuring about 55.92 Sq.Mtrs. i.e.
66.88 sq. yard i.e. 602.00 sq. feet along with undivided share in the land of “Sailila” situated at lal darwaja bearing City survey Nodh No.
587/A/1 admeasuring 174.7512 sq. mtrs paiki 128.2288 sq. mtrs, in the sim of Ward no.7, Sub-District : Surat City, District : Surat and
bounded as under: East:Flat no. 202, West: 0TS, North: Passage And Stair, South:0TS. Property-2: All that piece and parcel of the
Residential property Flat No. 203 on 2nd floor, having buid-up area admeasuring about 14.40 Sq.Mtrs. i.e. 17.22 sq. yard i.e. 155.00 sq. feet
& super buid-up area admeasuring about 31.68 Sq.Mtrs. i.e. 37.88 sq. yard i.e. 341.00 sq. feet along with undivided share in the land of
“Sailila” situated at lal darwaja bearing City survey Nodh No. 587/A/1 admeasuring 174.7512 sq. mtrs paiki 128.2288 sq. mtrs, in the sim of
Ward no.7, Sub-District : Surat City, District : Surat and bounded as under: East:0TS, West: Flat No. 203, North : Passage And Stair, South:
0TS. DATE OF POSSESSION : 21.09.2026, TYPE OF POSSESSION : SYMBOLIC POSSESSION.

Date : 21.09.2026, Place : Surat Sd/- Authorised Officer, Yes Bank Limited

e
i

DATE OF DEMAND NOTICE & 0/S. DUES

18.06.2026, Rs. 1302817.38/- (Rupees Thirteen Lakh(s) Two

epaper.financialexpress.com
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LA11VLLONS000005079040 & AP-10173622
/ AP-10179980, Mrs. Chandrika Ben
Wadhawana & Mr. Dahyabhai Wadhavana &
Mr.Mayurbhai Telar

Rs.8,97,561 (Rupees Eight Lac Ninety |possession |RS-89,250/-
Seven Thousand Five Hundred Sixty
One Only )

Description Of Property: All Pieces And Parcel Of Immovable Property Bearing Residencial Flat No.301, On 3rd Floor, And Its
Ward No. 1, Municipal House NO_226 Of Which Area Admeasuring 700.00 Sq.mtrs I.e 65.05 Sq_mtrs Build Up Area & 615.00 Sq.fts
57.15 Sq.mtrs Carpet Area Along With Sq.mtrs Undevided Share In The Land Of Road & Cop In Vrundavan Appartment, Situated At
Rs No,228/a/ 11a/ 1 Paikee Tikka No.22, No.404/ 1 Admeasuring 20066.40 Sq.mtrs ( As Per City Survey 206.sq.mtrs ) Of Moune Vill
: Navsari Sub Dist :navsari Gujarat 396445 East ; Open Passage West : Road, North ; After Passage Virat Appartment South :
Personal Property

HL11LILONS000005004880 / AP-0999857,
MRS. PRIYABEN VANSFODA & MR. RAHUL
VANSFODA,

DATE: 12.07.2026
Rs. 738272 /- ((Rupees Seven Lakh
Thirty-Eight Thousand Two Hundred
And Seventy-Two Only))

Symbolic |Rs. 6,64,102/-
Possession |RS-66,410.2/-

Description Of Property: All Pieces And Parcel Of Residencial Property Bearing R.no 256/3,256/2+260 Plot-331,332,0f Which
Total Area Admeasuring About 110.41 Sq.mtrs, Flat No-201,of Which Land Area Admeasuring 31.88 Sg.mtrs On 2nd Floor In The
Scheme Known As Aalok Residency Tatihthya Surat Gujarat 394305 Boundary: - East — Adj. Plot North : Adj.property =~ West :
Passage South : Society Road

HL35CHLONS000005089424 / AP-
10214883, Mrs. Damyantiben Vaghela & Mr.
Vijaykumar Amarshibhai Vaghela & Mr. Seventy-One Thousand Eight
Hashmukhbhai Jakhavadiya ( Guarantor ) Hundred And Seventy-One Only))

DATE: 12.07.2026
Rs. 971871/~ ((Rupees Nine Lakh

Symbolic |Rs. 9,22,700/-
Possession |RS-92,270/-

Description Of Property: All Pieces And Parcel Fo Property Bearing On Plot No.5,city Survey Ward No.15,flat No.7,of Which Build
Up Area 24.00 Sg.,mtrs On 2nd Floor, In The Scheme Known As Sunit Apartment Sunit Apartment, Behind Suresh Chembers Nr.
Revenue Society Nr.virani High School,opp. Laxmi Nagar Under Bridge,off.tagore Road,rajkot 360001 Bounded With : East - Flat
No.8 And Duck, West - Flat No.6 And Flat No.9, North — Compound Of This Building And Others Property, South - Passage Stair And
Flat No.8

HL15CHLONS000005058692 / AP-
10136811, MRS.JAKALBEN SHEFATARA &
MR. MAFABHAI SHEFATARA & MR. Thousand Seven Hundred And
NAGJIBHAI VIRABHAI SHEFATARA Twenty-Eight Only))

DATE: 12.07.2026 Rs. 942728/-
((Rupees Nine Lakh Forty-Two

Symbolic |Rs.8,74,200/-
Possession |RS-87,420/-

Description Of Property: Property Address : 1 : All Pieces And Parcel Of Plot No.22 Of Which Land Area Admeasuring 92.96
Sg.mtrs With House There On Being Shiyani Chowk Bharwad Paru, Ankevaliya R.s No.1 Paikee 1 Situated At Ankevaliya Ta : Limbdi,
Dist : Surendranagar, Gujarat 363421 Boundary:- East - Road 9.00 M Wide, North - Plot No.23, West - Plot No.27, South - Plot No.21
Propery Address : 2 : All Pieces And Parcel Of Plot No.23 Of Which Land Area Admeasuring 92.96 Sq.mtrs With House There On
Being Shiyani Chowk Bharwad Paru, Ankevaliya R.s No.1 Paikee 1 Situated At Ankevaliya Ta : Limbdi, Dist : Surendranagar, Gujarat
363421 Boundary:- East - Road 9.00 M Wide, North - Plot No.24, West - Plot No.26, South - Plot No.22

HL35SVLONS000005147139 / AP- DATE: 12.07.2026
10338226MRS. VISHAKHABEN DHORDA Rs. 763714/~ ((Rupees Seven Lakh
W/0O DIPAK DHAKAN & MR.DIPAK Sixty-Three Thousand Seven Hundred
KIRITBHAI DHAKAN And Fourteen Only)

Symbolic |Rs. 7,18,700/-

Description Of Property: All That Pieces And Parcel Of Property Being Residential House Having Land Area 51.06 Sq.mtrs Of Sub
Plot No.13To 17/1 To 13 To 17/09-11 Of Plot No.1 To 30 Area Known As Vraj Vatika Situated At Ratanpar Revenue Survey No.225/3
Sub Dist & Dist Rajkot Gujarat 360003 Boundary:- East - Sub Plot No.13t017/9-10, West - Sub Plot No.13to17/9-12,

North - Common Plot, South—12.00 Mtrs Tp Road

LA35CLLONS000005061511 / AP-10142133,
Mrs. Jayaben Bhesaniya & Mr. Lavabhai
Hesaniya & Mr. Shivam Bhesaniya & Mr. Eighty-Five Thousand Seven Hundred
Jagdishbhai Batukbhai Thummar (Guarantor ) And Fifty-Three Only))

DATE: 12.07.2026
Rs. 885753/~ ((Rupees Eight Lakh

Symbolic Rs. 8,21,800/-
Possession |RS-82,180/-

Description Of Property: All Pieces And Parcel Of Property Bearing Residencial House No. 217,o0f Which Land Area Admeasuring
462.03 Sg.mtrs, Situated At Gamtal Land Area Of Khadkhad, Nr. Ramji Temple , Off. Khadkhad Sultanpur Road, Khadkahd Rajkot
Gujarat 365480 Boundary:- East - Privet Street And House Of Rajeshbhai Jivrajbhai Bhesaniya, West - River , North - House Of
Bachubhai Limbabhai Bhesaniya, South —Bazar

HL15CHLONS000005087349 / AP-
10208354, MRS. MANDABEN RATHOD & MR.
KALYANSINH BHAVSINH RATHOD

DATE: 12.07.2026
Rs. 816821/~ ((Rupees Eight Lakh
Sixteen Thousand Eight Hundred And
Twenty-One Only))

Symbolic |Rs.8,75,000/-
Possession |RS-87,500/-

Description Of Property: All Piece And Parcel Of One Property Bearing Gram Panchayat House No.299 ( Old No.366 ) House
No.21, Of Which Land Area Admeasuring About 10000.00 Sq.ft I.e 92.93 Sq.mtrs In The Area Known As Dairy Valu Faliyu, Rathod
Vas,within The Limits Of Kabodra Gram Panchayat. Situated At Mouje : Kabodara, Ta : Talod,sabarkantha, Himmatnagar, Gujarat -
383001 Boundary:- East - Road, West — House Of Desai Shaharbhai Varjibhai, North — House Of Rathod Dalpatsinh Balvantsinh,
South — Open Plot.

HLRKSVLONS000005147123 / AP-
10337982, MRS.VARSHABEN DILIPBHAI
HERMA & MR. DILIPBHAI RANJITBHAI Seventy-Six Thousand Two Hundred
HERMA & MR. ADITYA DILIPBHAI HERMA And Twenty-Eight Only))

DATE: 12.07.2026
Rs. 276228/- ((Rupees Two Lakh

Symbolic |Rs-10,59,200/-
Possession |RS-1,05,920/-

Description Of Property: All The Pieces And Parcel Of A Residential Flat No. 501 Having Built Up Area 487-00sq. Ft. I.e. Carpet
Area 431 00 Sq. Ft. Situated At Fifth Floor Of Building Known As"vinayak-2" Constructed On Plot No. 24 & 25 Having Total Total Land
Adm. 1132-89 Sqg. Mtrs Area Known As A "pooja Park" Of Revenue Survey No. 304 Paiki Of Village Maliyasan Of Ta.& Dist. Rajkot. In
The State Of Gujarat 360003 Boundary:- East — Flat No.502 West —Flat No.509, North —Road, South — Lift, Passage, Flat No.505

HLRKCHLONS000005125345 & AP- DATE: 12.07.2026
10287642, MRS. REKHKABEN SOLANKI & Rs. 20,37,780.3 (Rupees Twenty
MR. PRAKASH VINODBHAI SOLANKI Lakh Thirty Seven Thousand Seven
Hundred Eighty & thirty Paise Only)

Symbolic |Rs.17,74,500/-
Possession [RS.1,77,450/

Description Of Property: All Pieces And Parcel Of Immovable Property Comprising And Being Residencial Flat No.501 Having
Build Up Area 33.80 Sq. Mtrs On 5th Floor In The Building Name " City Onyx "constructed On Land Area 128.20 Sq. Mtrs Of Sub Plot
No.14/a Of Plot No.14 Of R.s No. 104 Of Village Mavdi Of Tal & Dist Rajkot Gujarat 360004 North: Others Property Of Plot No. 13,
South: Others Property Of Sub Plot No. 141b East: Passage, Stairs, Lift Then Flat No.502 West: Open Space Then Road.

HLITSVLONS000005164063 / AP-
10379499, MRS.PRITIBEN W/O

DATE: 12.07.2026
Rs. 856065/~ ((Rupees Eight Lakh
DINESHBHAI PAGHADAR & MR. Fifty-Six Thousand And Sixty Five
DINESHBHAI KHODABHAI PAGHADAR Only))

Symbolic |Rs.21,21,225/-
Possession |RS-2,12,122.5/-

Description Of Property: All Piece And Parcel Of One Residential Property Of Jetpur R.s N0.963 Paiki, A , 3-12g Residencial
Purpose N.a Land Paikee Plot No.17,of Which Land Area Admeasuring About 124.00 Sq.yards, I.e 148.30 Situated At Wadi Area At
Jetpur Dist: Rajkot Gujarat :360370 Boundary: East - Plot No.15 Land And Common Plot, West - 7.50 Mt. Wide Road, North - Plot
No.16, South - Plot No.18

HL11CHLONS000005060239 / AP-
10143330, MRS.SONI DHALWALE & MR.
DIPAK DHALWALE

DATE: 12.07.2026
Rs. 993018/~ ((Rupees Nine Lakh
Ninety-Three Thousand And Eighteen

Only))

Symbolic Rs.9,33,500/-
Possession |RS-93,350/-

Description Of Property: All Pieces And Parcel Of Property Bearing On Plot No. 125,of Which Land Area Admeasuring 40.15
Sq.mtrs Along With 22.87 Sq.mtrs Undevided Share In The Land Of Rpad & Cop Totally Admeasuring 63.02 Sq.mtrs In The Scheme
Known As Swastik Residency, Block No. 16, 17, 23, 24, 25, 26, 27, 31, After Amalgamation Block No. 16, Mouje: - Kareli, Sub Dist:-
Palsana, Dist :- Surat Kareli Palsana Surat Gujarat-394315 Boundary:- East - Plot No. 126, North - Adj. Road, West - Plot No. 124,
South - Plot No. 127

DATE: 12.07.2026
Rs. 8,01,976/- ((Rupees Eight Lakh

LA15VLLONS000005076184 / AP-
10183847, MRS.TARABEN MAHESHBHAI
RAVAL & MR. MAHESHBHAI RAVAL & One Thousand Nine Hundred And
MR.BALDEV RAVAL Seventy-Six Only))

Symbolic RS.9,96,000/-
Possession |RS-99,600/-

Description Of Property: All Pieces And Parcel Of Residencial Property Bearing House No-566, Of Which Land Area Admeasuring
About 1800.00 Sq. Ft I.e 167.2862 Sq. Mtrs Plot Area In The Area Known As Rawal Vas, Tajpur Camp Talod, Sabarkantha
Himmatnagar Gujarat 383305 Boundary: - East - House Of Rawl Shivabhai, West - Faliya Road, North - House Of Rawal
Chhaganbhai, South - Faliya Road

Terms and conditions: 1) The prescribed Tender/ Bid Form and the terms and conditions of sale will be available with the
Branch/Corporate Office: : Shantam- 9, Shop No. 204, 2nd Floor, Near Navjivan Hotel, Opp:- PNB Bank, Motipura circle,
Motipura, Himmatngar, District- sabarkantha, Gujarat-pin-383001 & Parimal prime, 3rd floor, 15A Sardarnagar,
Sarveshwar Chowk, Dr Yagnik Road, Rajkot, Gujarat- 360001 & Shop No U-10/11, Sar corporate centre, shashtri nagar
corner, Udhna main road, Surat, Gujarat- 395002 & Shop No- 1,2 and 22, 1st Floor, Noble chambers, Near Mega mali-2,
Surender Nagar Main road, Gujarat- 363002. between 10.00 a.m. to 5.00 p.m. on any working day. 2) The immovable property
shall not be sold below the Reserve Price. 3) All the bids/ tenders submitted for the purchase of the above property/s shall be
accompanied by Earnest Money as mentioned above. EMD amount favouring the “India Shelter Finance Corporation Limited”
payable at Delhi. The EMD amount will be return to the unsuccessful bidders after auction. 4) The highest bidder shall be declared
as successful bidder provided always that he/she is legally qualified to bid and provided further that the bid amount is not less than
the reserve price. It shall be the discretion of the Authorized Officer to decline/ acceptance of the highest bid when the price offered
appears inadequate as to make it inadvisable to do so. 5) The prospective bidders can inspect the property on 29.09.2026 between
11.00 A.M and 5.00 P.M with prior appointment. 6) The person declared as a successful bidder shall, immediately after the
declaration, deposit 25% of the amount of purchase money/ highest bid which would include EMD amount to the Authorised Officer
within 24 Hrs. and in default of such deposit, the property shall forthwith be put to fresh auction/ sale by private treaty. 7) In case the
initial deposit is made as above, the balance amount of the purchaser money payable shall be paid by the purchaser to the
Authorized Officer on or before the 15th day from the date of confirmation of the sale of the property, exclusive of such day or if the
15th day be a Sunday or other holiday, then on the first office day after the 15th day. 8) In the event of default of any payment within
the period mentioned above, the property shall be put to fresh auction/ sale by private treaty. The deposit including EMD shall stand
forfeited by India Shelter Finance Corporation Ltd. and the defaulting purchaser shall lose all claims to the property. 9) The above
sale shall be subject to the final approval of ISFC, interested parties are requested to verify/confirm the statutory and other dues like
Sales/Property tax, Electricity dues, and society dues, from the respective departments / offices. The Company does not undertake
any responsibility of payment of any dues on the property. 10) TDS of 1%, if any, shall be payable by the highest bidder over the
highest declared bid amount. The payment needs to be deposited by the highest bidder in the PAN of the company and the copy of
the challan shall be submitted to the company. 11) Sale is strictly subject to the terms and conditions incorporated in this
advertisement and into the prescribed tender form. 12) The successful bidder/purchaser shall bear all stamp duty, registration fees,
and incidental expenses for getting sale certificate registered as applicable as perlaw. 13) The Authorized Officer has the absolute
right to accept or reject the bid or adjourn / postpone / cancel the tender without assigning any reason thereof and also to modify any
terms and conditions of this sale without any prior notice. 14) interested bidders may contact Mr. Aashish Bhatt & Mr. Kishan
Chauhan Mob-7874110808/6354053032during office hours (10.00AM to 6.00 PM).

30 DAYS SALE NOTICE TO THE BORROWER/GUARANTOR/MORTGAGOR

The above mentioned Borrowers/Mortgagors/guarantors are hereby noticed to pay the sum as mentioned in Demand Notice
under section 13(2) with as on date interest and expenses before the date of Auction failing which the property shall be
auctioned and balance dues, if any, will be recovered with interest and cost from you.

Date : 24.09.2026 For India Shelter Finance Corporation Ltd
Place: GUJARAT Mr. Kishan Chauhan Mob-6354053032
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THURSDAY, SEPTEMBER 24, 2026

WWW.FINANCIALEXPRESS.COM

FINANCIAL EXPRESS

NOTICE OF LOSS OF SHARES OF

RELIANCE INDUSTRIES LIMITED
3rd Floor, Maker Chambers [V,
222 Mariman Point, Mumbai - 400021

MOTICE iz hereby given that the Certificate (s) for under mention below
Equity Shares Mos 120 of

PUBLIC NOTICE
(Wi Seclion 102 of the irsolvency and Bankrugtoy Dods, 1G5

Nodios is ey ghesn (At Lhe Hon ble Nalional Company Law Tribunsl, Mumbai, @GR (18)
ol ERESMEB 2026 fited by Mr. Pradeep Madbukar Pachhade /s 94 of 1B, for the personal
guarantes astended to the corporate debdor e Mfs, Squara T Infrastructures Private

FOR THE ATTENTION OF THE CREDITORS OF
Mr. Pradeep Madhukar Pachhade

Gujarat Narmada Valley Fertilizers and Chemicals Limited

(An 1SO 9001, 1SO 14001, ISO 45001 & ISO 50001 Certified Company)
Regd. Office: P.0.Narmadanagar - 392015, Dist.: Bharuch (Gujarat), India
CIN: L24110GJ1976PLC002903, Website: www.gnfc.in

NOTICE INVITING TENDER-SUPPLY, INSTALLATION, ERECTION,
COMMISSIONING AND TESTING OF 1500 KG GOODS CUM

Filp No.K-15017/01/2026-Trg.Part (397022)
Government of India
Department of Rural Development
(Training Division)

Kavtavya Bhawan-3, New Delhi-110001

Recruitment Notice
THIS Ministry had invited applications for filling up the post of

Reliance Industries Ltd standing in the mame of Purabi Ganguly
(Deceasad) , Debabrata Bhattacharya (Claimant) has/have been losl or
mislaid and the undersigned has'have applied to the company 1o issue
duplicate Ceriificabe (s) for the said shares. Any personwho has any claim
in respect of the said shares should wrte lo our Registrar, KFIN
Technologies Limited. Selenium Tower B, Plot 31-32 Gachibowli,
Financial District, Hyderabad - 500032 within one monih from this date
elsethe company will processed to issue duplicate Certificate(s).

COMPANY PETITION (IB) NO. 448 OF 2023
Notice of Interlocutory Application

Ms. Megha Agrawal
Resolution Professional of Aneeskhan Bakhtiyarkhan Khan
Registration No. IBBI/1PA-001/1P-P-01456/2018-2019/12272
Having Office at Synergy Insolvency Professionals LLP
Plot No. 72, Opposite Dew Trinity Hospital, Anjaneya Niwas,Second Floor, Wardha Road,
Nagpur, Maharashtra - 440015 ...Applicant
IN THE MATTER OF:
Bank of Maharashtra Pune East Zonal Office 7A/2, 'Janmangal', Hadapsar Industrial Estate,
Pune - 411 013 Email - cmmarc_per@mahabank.co.in...  ......... Financial Creditor
Versus
Aneeskhan Bakhtiyarkhan Khan A401 D S K GARDENS ENCLAVE OFF NIBM ROAD
KONDHWA PUNE - 411048 .... Personal Guarantor

An Interlocutory Application No. 1527 of 2025 under Section 99 of the Insolvency and
Bankruptcy Code, has been filed to bring on record the report prepared by the Applicant under the
aforesaid provision of the IBC, 2016. The Report was presented by Ms Megha Agrawal on the 21*

the date fixed for the hearing of the captioned Interlocutory Application. Where he seeks to
oppose the captioned Interlocutory Application, the grounds of opposition or a copy of his affidavit
shall be furnished with such notice. Acopy

of the captioned Interlocutory Application will be furnished by the undersigned to any person
requiring the same on payment of the prescribed charges for the same.

Dated: 24thSeptember, 2026

(Sd)

Adv. G. Aniruth Purusothaman

(Advocate for Applicant)

Address:

Office No. 709, 7" Floor,

Raheja Centre, Nariman Point,

Free Press Marg Mumbai 400021

 Frocess

in

Place: Mumbai

2. | Address of the Personal Guarantar

.'!- : I.r|::-'.-§'||-.-r.-|'rc::.' E.IEI.I'II |'_-e:1.'|l;';e':|1'-¢'.-r|.l _|Ja'-;lq.-.e
4, | Esfimatesd date of clesee af
Individual Insolvendy Resohsdion

IBBI Reg. No.: IBE/IPA-00L/IP-P-02506,/2021-2022 /13797
AFA Mos ARL13797T /02, 300827/ L08406 (valld up to -30.08.2027)
Date: 24.09.2028

| Lastdate for Subrnssion of claims [ 15109026
DETAILS OF THE RESOLUTION PROFESSIONAL

Submisgion of false or mesleading clams shall atiract penaiies in accardancs with the
provisions of the Insohvendy & Bankrupbey Code, 2016 orany sther appSicable aws

LB, Sargsm Bungiow, Vivekanand MNagar

{ Gangapur Foad, Near Medhur Swests,

| Aaneacvall, Savarkes Nagar, Nashik - 422043,
Eill."ﬂ?'!_flf-'-'ﬁ |_'f]|-f‘.l.-5| retEned an 23,059 326!

| 21,03, 2037

S50y
Me.Manish Lalji Dawda
Resalution Prolessional

EAST COAST RAILWAY

CORRIGENDUM NO. 4 1o

Tender Notice No, EPC-CECONIIVSKP
2026024, DT, 26.06.2026

Fallowing modifications have been mada
afamsl abowe: tencer nobice whith may

are advised

to wizi the

wwaw.ireps.gov.in

webgiie

PR-208/CJI26-27

Chief Administrative Officer (Con),
Ehubaneswar

dotel &0 Canara Bank<@

W SR PR ﬁﬂ—nr'r-llll-'lll-l-"-l'rrl-lllrt

i Tt Symdlcats

Name of Branch - Specialised Sme Branch, Mumbai MIDC Andheri
Akruti Trade Centre, Office Unit No 3, Ground Floor,
Road No. 7, Marol, MIDC Andheri (East), Mumbai 400033,

respeclive branches have already addressed individual letlersMNotices by registered post with acknowledgemeant due (AD) 10 locker
hirers! LOA al the lalest available address as per our Bank records with a request fo remit the arrears of Locker rent. Despite thess
nadicas, thelockar marars” LOA have nol contacied the Branch and have not remifted the bocker rent arraars,
Below named Locker Hirers and their iegal heirs are requested io consider thiz as the FINAL NOTICE and contact the Branch concemed
with nacessary docurnents and remit the locker renl arrears within 30 days from the date of publicatiorr of this notice failing which the

BITS LIMITED

CIN:- LTI200MH1993PLCAB5TS
| Regd. Office: 23, Great Western Building,
15t Flaor, 130132, Shahid Bhagat Singh,
Fort, Mumbai- 480001
Email: bitslidd@gmail.com,
websita: hitp:iwww bifs.netin
Tel. Ne. 022-40023237

E o Felrsary 5, 2026 ang will remain opened
| ill Fabiruary 4. 2027 to fciilste ransfar and
| dempterialization of physlcal securiies ahich
| ware soldfpurchased prior 1o Agril 11, 2019, Tha
| maid spacial window shall also ke evailsble for
| such transfer requests which were submitied
| sarer and wena rajecledimalurmedinel albanded
| 1o due 1o deficiency in the documents/process)
of otherwise. Fufther, the secunlies 59
| fransferrad shall ba mandatosly creditad o tha
| ransferee only in demat mode and shall be
| under wacksin kor-a penod ol ehe year ram ha
| date af ragistralion of ansier. Such sacunfas
| shall nod be transfartedtien-marked/ pledged
| durng tha saad kocs-in periad

| Eligibla shareholders may submil their transiar
| raguest along with the requisiie documents ta
| Ihe Company's RTA Mas Serdces Limited At T
34 2nd Floor. Okhla Industrisl Area. Phase-il,
| Mew Delnl 110020

! Detailed guidetines ane alsa availabds an tha

Managing Diractor

‘ “IMPORTANT" \

NOTICE FOR SUBSTITUTED SERVICE

To.

Sandeep Galkwad

Flat 701, Building Mo, 20, Sai Sharda Apartment,
Dharanwear Nagar, Thane West- 400 510
sandespea kwadDEdEgmail.com

REFEREMCE: BEFORETHEMATIONAL COMPANY LAW TRIBUNAL,

Wadhwa Bubldeon LLP LuCorporate Debior

TAKE MNOTICE that the captioned Interooutory Application Mo, 106 of 2026 has
been preferred against yvou Motices Sandeep Gaikwad, the Respondent MNo. 2 in
the above captioned Application filed under Section 8 E). Daespite due diligence
and repeated attempts, persenal service of notices upon you has failed. Your
current whereabouts are unknown, and you have not responded to any formal
communication. &ccondingly, Hon'hla MCLT, Mumbal Bench, Courl - ¥ has wide its
order dabed 25.08.2026 permitled the Applicant 2 opt for substituted service, In
veew thereod, this rallce 15 baing isseed 1o you By way of publication in comiiance
with order dated 25,08, 2026,

You are directed 1o file your reply within 2 weeks from the date of this publication
and remain present on the next date of hearing ie., 23.10.2026 at 10:30 A.M.
Failure tode so, yaur right to file reply shall stand forfeited and the proceedings
shall continuwe ex-parie against you,

CA Mansh Lall Dawda

Resplution Professional of Wadhwa Buildeon LLP

FOR THE ATTENTION OF THE CREDITORS OF

Mr. Sohan Pradesep Pachhadea

Matice is herety gven that the Hon'Bee National Cormpany Lva Tritmenad, Mumbal, in C.R (18)
MO E0T/MBS202E Tiled fy M Sohan Pradesn Pachhade u/s 94 of 1B, for the pesonal
puaram@e exiended b the corparate daor Le, MYs Square 7 Infrastrosciures Private
Lirmded.. has orgered the commeancement of the insolyency Resolution Process of Mr. Sohan
Pradeep Pachhade u/s 1000l 1BC vide 8% order dated 21,09, 20326 (recaived 23.02.2025)
Acondingy, e creditors of Mr, Sohan Pradeep Pachhade e hereby imvited to submil
[regiEter] Thedr claims wilh prooal in prescribaed Foom B on of befare 15302028 1o the
Resolulion Profesaanal af the sddress 205-4, 2nd Floar, Plal KMo 408, Hiren Light Industrial
Eqtate, Bhagafi Kear Marg, Near Paradise Cinema, Mahim, Mumbai City, Maharaghira
SOC0EE or Lhrough email at sehanpgrpigrmiail. oom,

The credifors may submif {regisier; delals of iheir claims hroughelecinonic means, By hand,
ar By regisiared past, or by apead gast, or Dy Courier

DETAILS OF THE PERSONAL QUARANTOR MR. SOHAN PRADEER PACHHADE
1. | Namg of the Personal Guarantor | Mr. Sohan Pradeep Pachhada
2. | Address of thie Personal Guarantor | B/9, Sasgam Bunglow, Vivakanand Nagar,
:Gaﬁganur Roas, Magr Madhur Sweels,
| Barandaall, Savakar N_:_*.Eﬂr Mashik - 472013

| |n:1|1|-.-1fn|;.j||: '::\'_.-;_:A.'I'II';1|'!|'II,'.UI'!I|:!I'I| dirte :.?1 ':IE-'J.E'.I'IEIII":.l_i'ﬁ:m:r e e :'.-:!--lf.l“':.".?l:l.zh:-l

PR

; DETAILS OF THE RESOLUTION PROFESSIONAL
2. | Nesme ard registration no, of the | b, Manish Lalji Davwda
Insolency professionat acting as BB Reg. b,
Resolution Professional IRBIPA-D0 LR PO E06 2021 202 2/13757
{BFA Mo A8 13707 /03 300537/ 100408

kAR I IR Rt sl bt Al e P SSENGER LIFT AT GNFC's BOILER PLANT, BHARUCH. Deputy Director General in National Institute of Rural Development

L . 23.09.2026) P— ; : P : : anchayati Ra , erabad on deputation basis in

Company &FV Accordingly, tha creditors of Mr. Pradesp Madhukar Pachhade are herety inwitad 10 submit ‘Sj‘\;l:zgim"ﬁs I(:n‘;me:::d(s f)rI;)m ellglb|ftbllt:::dhet:5 VI/a/tOPSN tender ID'No; Pay Bandyof Rs J37400-67000 anyd Grade Pay oprs. 10000/- (6th
iregater) thelr claims with praol 0 prescribed Form B on or Defene 15102026 o the uplishedaon e (Nn)Procure portal a S. ender.nprocure.com - - -

Rs10i- FI!I-.'EIJHILII.III F'rlr:rERF:ir&-r.:!T:h 1he Hlﬂlillﬁlg f.'""i'.IE-I-"u. 2nd Frogr, Plal Mo 208, Hiren Light Induesirial P P P P CPC)' WhICh_ was advertised in the _Employme_nt I_\IeWS dated 04-10

Reliance Purabi  |0ZTG20485( 3500098 | 53211258 | 53211278 20 Eﬁ?fﬁgﬂhﬂtﬁm' Em ‘a‘lalwrF. Naar P:lraﬁi;:;: '-‘:imlsma Mahim, Mumbai Gity, Mahamashiza - | |For detailed tender documents, technical specifications and other| |July 2026 with last date of submission of application as 31.07.2026.

Industries | Ganguly (027620485 3500098 | 53211279 | 53211286 M FEELS HICET GO NTI | T4 R R Il £ L o terms and conditions, please visit the above portal. Last date and It is hereby informed that the last date of receiving the applications

L (demised), (027620488| 2578782 |2216500269] 2216500348  BO e e iy | ovgh lectroniereans, byherd. | |4 me for response: 05.10.2026 @ 15:30 hrsIST. has been extended till 31st October 2026 (Extended date). All the

Dababrata DETAILS OF THE PERSONAL GUARANTOR MR, PRADEEP MADHUKAR PACHHADE ?:pzllca‘gons |r|1|_the Kref‘crl'bed forrrpatDshould Sbe sent thr_lgugh_ the

Bhattacharya 1, | Name of the Personal Guarantor | Mr, Pradeep Madhukar Pachhade adre Controlling Authority to the Deputy Secretary (Training),

Department of Rural Development, Room No. 16, (5A) 2nd Floor,
Lodhi Road, New Delhi-110003. For details refer the web sites:
https://rural.gov.in and https://dord.gov.in or www.nird.org.in

LAST DATE : 31st October 2026 (Extended date).
Advt. No. 02/2026 (K-15017/01/2026-Trg.Part (397022))

Sd/- 23.09.2026
(Pradeep Kumar)

CBC 35101/11/0007/2627 Deputy Secretary to the Govt. of India

B.  Nameand registration no. of the | M. Manish Lel Dewds MUMBAI BENCH -V
Purabi Ganguly (Deceased), Insalveney professional acting A% | [ES] Reg, Mo INTERLOCUTORY APPLICATIONILB.C) 106/ MB/ 2026
Place ; Mumbai Debabrata Bhattacharya (Claimant) Resalution Professional IBB1/IPA-001/IP-PO2508/ 20212022/ 13797 o ! _
Date : 23.09,2026 Name(s) of Shareholder(s) E.T:; ;*E'.';.i.'_.’.‘1"25‘32225;?“”““ 109406 COMPANY PETITION (1B)/ 2046/ MB/ 2019 PUN/@)M
| . AL R (e, g iN THE MATTER OF; .
7. | Address ard Emall id of the Address: S05-A, 2nd Floorn, Pot Mo 408, :
TR e o it e Bl g R N ::ﬂ,.-:mgh Laljl Dawda Applicant PU"JB GGHMUHGﬁTlﬂHE LI JL_']
[see rule 35] as regstered with the Board Mear Parsdise Clneme, Mahim, Mumbe Ty, M. Praihiant Chalie and M AR CHalks Sna e _ Respandsi Regd Office : B-81, Phase VI, Industrial Area, _E.A-E. Magar (Mahali)-160071
BEFORE THE NATIONAL COMPANY LAW TRIBUNAL, Maharashiea - 400016 _ o ‘.n-tE ety h'iAT:I'EH ni-'- y B . [CIN:L32202PB19815GC0045816) (Web: www.puncom.com)
MUMBAI BENCH | Email i - . dawdamaish@gmailcom AeRkatnda. = R NOTICE FOR SPECIAL WINDOW FOR TRANSFER AND
INTERLOCUTORY APPLICATION (IBC) NO. 1527 OF 2025 | | Comrespondence mad i - pradesongm@gmad com At e yaTp bl i DEMATERIALISATION OF PHYSICAL SHARES
IN & LIRL far ciaim form Frttpec Al g in/en/home/ cowniogds via Pursuant to SEBI Circular Mo, HO/MB/M3M11(2)2026-MIRSD-POD/

W3AT50/2026 dated January 30, 2026, Shareholders are hereby
informed that a Special Window is opened for a period of one year from
February 5, 2026 fo February 4, 2027 1o facilitate transfer and
dematerialisation of Physical Shares of the Company which were
sald/purchased prior io April 1, 2019.

Shareholders are to note that this spacial window shall also be available
for such transfer reguests which wera submitled earlier and wera
rejected/ralumad/not attended to due to deficiency in the documents!
procass/or otherwise, The reguestis) which are accompanied by original
cerfificatef{s) along with transfer deeds and relevanl supporiing
documents will only be considered under this special window. The
sacurities so transferred shall be mandatorily credited to the transferes
only in demat mode-and shall be under lock-in for a pericd of one vear
from the date of registration of transfer, Such securities shall not be
transferradlien marked/pledged during the said lock=in period.

Eligible Shareholders who wish to avail the opportunity may submit their

please benated | SPECIAL WINDOW FCR FRESH Date: 24,097 2026 b 3 ! Tk
August 2023 in Company Pefitio (IB) No. 4563/2019. The captioned Interlocutory Application is | - =g g T | LODGEMENT/ RE-LODGEMENT OF SHARE k transfer and dematerialization requests along with the requisite
placed on board for hearing before the National Company Law Tribunal, Mumbai Bench - V on {Corrigendm-2) m‘:d:;us . TRANSFER REQUESTS documents to the Company's Registrar and Transfer Agent |.e. Alankit
17.11.2026. Any person desirous of supporting or opposing the said Interlocutory Application| - = t—ot e | Pursuant 1o SEBI Circular No. HOI38/(13 Assignments Ltd., Alankit House, 4E/Z,Jhandewalan Extension,
should send to the Applicant's advocate, notice of his intention, signed by him or his advocate, et Tieries g 'ILEI];:; s 3 1EEIIII. T 11 31 l!'rl-.“E--‘;t;l f;::zgl}-llrﬂhl}'h;;: E-E--E'J 26 hd:!-lﬁc:l FUBLIC NOTICE New Delhi- 110055, For Punjab Communications Limited
ith hi hthe Aoplicant | h ¢ i ; | | danuary 34, , all shareholders are haraty et o 102 ot th ekl : : oy Cocda I
with his name and address, so as to reach the Applicant's advocate not later than two days before For delails, ithe inlending enderer(s]| | iormed ihata special window has been ogened [Undier Secticn 102 of the Insolvency and Bankruptcy Code, 2018 e SR —— Taﬁ_gu

Dated: 24™ September, 2026 Company Secretary

PUBLIC NOTICE

Notice is hereby given to the general public that the property described in the
Schedule below is under the legal ownership, title, and actual physical pos-
session of its current owner, M/s Vasant Bahar Realty Limited, through its
Director, Mr. Atul Dattatraya Pawar (formerly known as Vasant Bahar
Realty Private Limited), having its Regd. Office Address : Vasant bahar
Realty Ltd. 603 Embassy Centre , Nariman Point Mumbai 400021.

The current owner has concluded negotiations and mutually agreed and promised
to sell the said property to our client by executing a absolute and unconditional
Deed of Sale (Khushkharedi). The current owner has assured and guaranteed
our client that the said property is free from all encumbrances, liens, and

Emall - ch2678@canarabank.com | Company’s website at www bids.netin Estimated date of closure of 21032027
PUBLIC NOTICE FOR BREAK OPEN OF LOCKERS | Place: Mumbai For Bits Limited Individual Insohvency Resoiution risks whatsoever.
Public notics i heraby given 1o all the persons contemed and public in general thal the person/s named under Ihes notics have avaled | | Date: 24.00.2026 - | Process _ Therefore, if any person/entity has any claim, right, title, interest, or objection
the facility of safe deposit Jockers at the below mentioned branches of Canara Bank (including branches of e-Syndicate Bank). The Omprakash Ramashankar Pathak | | "= ™ [ ot date for Submission of daims | 15-10-2096 ’ e ’

regarding the said property by way of mortgage, gift, lien, lease, maintenance/
choli-bangdi, deed of gift, alimony, shelter, tenancy, agreement to sell (Sathek-
hat), earnest money receipt (Visar Pavti), customary lease/Khandkari, or any
other nature of legal right or claim whatsoever, or has any objection to the

Bank will break open the jockers without any further notice or infimation, at the cost and sole risk of the hirers or their legal Whilst care is taken prior to acceptance of = : |ivalid up to - 30,08, 2027) proposed transaction, they are hereby called upon to notify us in writing. Such
rg-.-;u'g.ggnm[wggnhg-,rg_ advertising copy it iS not possible to verify . | Address and Emeilid of e Aodress: 205-A 2md Floor, Flol Mo G08, . . L . ]
= = T s contents fhe indian Express () Resolution Professidnal, Hiren Light Irvcustrial EStats, Bhagos Keer Mg, notice must be served along with original supporting documentary evidence
Nn., Em‘éH :-"umﬂl :EERI ARR LOCKER HIRER NAME AND ADDRESS Limited cannot be held responsible for a5 registened with the Board :;:’ui:;l"::* El:_':;’é:;ﬁ-"«"ﬂhllrl. Mumbsai City, satisfying us at 'the‘address 'ment?oned below within fifteen (15) days from
Eranch. Mumbai ' Higsiaai Andher (E) 400093 Incurred. as a resullt pf fransactions with | o | Correspongdence mail id - sobanpgrpigmail.com If no such claim or objection is received within the specified period, it shall be
MIDC Andheri ggmﬁg:ag’ aisrfomi?g()n:e\(/:/rsplggglsdua(l)sr ;1; | T :'?'E o | - 5":'Fi"""'m:"m""r"'E'-L'I"':'_me"rd':"‘nl!;'am | deemed that the said property is entirely free from all encumbrances, charges,
T 3 P altpmussm Ol Rise of mesksadng clamed) shadl atltract penalies in aocordgnce with the . . . . .

Z grp:rLlillsl'jﬂrrs'g? 185 818667 | R. P Sarathy EU*:I'FBNE- 32fl?§-£.&hﬂﬁﬁﬂuluny..] P Road, Mext bo Publications. We therefore recommend B visiCriz ol s IrsoNEnCY AR Rtey Cods O o arr e o iodiia v and legal risks, and that no third party possesses any right, title, interest,

hiiDE .I’:ndhe;'i pna Bazar, Andhen West 400053 that readers make necessary inquiries — 30,- or objection, or that any such rights/claims have been intentionally waived.
. . s r.i¥la Dawida . . .

3 | Specialisad Sme iR S4000 | Uma Sharma B-104, Hrupa-Prasad, Dawood Baug Road, betfore sending amtl mqtr;:esdor t(?nterlng Hunlm:nrl p,uﬁmn“. Consequently, our client will proceed to complete the sale transaction of the
Branch, Mumbai Andheri (West), 400074 IMO any agreements with adverusers or IBBI Reg. No.: 1BBI/IPA-00L/IP-P-02506/2021-2022,/13737 | | gaid property. Please take note that no further complaints or claims will be
MIDC Andher otherwise acting on an advertisement in AFA No.: ARL/A3TET 02,/ 300627,/ 109408 (Valid up to -30.06.2027) . .

T Specalsed sme | 357 3400 | Vaidyanath Flat No 22, 11t Fioar, Block G, Gentral Railway Offic any manner Whatsoever P cntertained or legally valid thereaficr

peciali _ : idyanathan at Mo 22, 11th Floor, , Cen ailway a3 ' Place: Mumbai . T .
Branch, Murbal Colony, Nifmal Park, Byculla East - 400027 SCHEDULE OF PROPERTY : Property Description : Agricultural land
MIDE Andheri situated within the registration sub-district of Sub-Registrar Velhe, District

Pune; within the jurisdiction of Zilla Parishad Pune, Panchayat Samiti Velhe,
and within the local limits of Gram Panchayat Ambegaon Khurd, Village
Ambegaon Khurd, Taluka Velhe, District Pune. Out of Gat No. 61, total
cultivable area measuring 1 Hectare 36 Are(Assessment Rs. 0.90), specifically
the cultivable area measuring 0 Hectare 75.56 Are under Account (Khata)
| No. 10042 (Assessment Rs. 0.50).

Boundaries of the Property : East - Gat No. 61 Part, South - Gat No. 53,
West - Gat No. 62, North - Gat No. 60
Inclusions : Together with all stones, earth, fallen leaves, trees, vegetation, water
sources, natural rights, access rights, and all easementary rights and appurte-
nances attached to the said property, without reserving any rights whatsoever.
Place: Pune, Date: 23/09/2026

Ragd: Off- 3" Floar, Astriksh Bhawan, 22 B.G. Marg, New Delbi- 10089, PR §01-23357171, 23357172, 23705414, Wab.; www.pnbhowsing.com

I |Branch Office : PNB Housing Finance Limited, 1stFloar, Office Mo 116. Dube Mansion, CTS No. 9001 To S0028, Village
Karjai, Tal- Baiged. Maharashira310201,

ROTICE UNDER SECTION 13 [2) OF CHAPTER Il OF SECURITISATION & RECONSTRUCTION OF FINANCIAL ASSETS AND ENFORCEMENT OF

Iaa3E () UnionBank

YR T &0 0= A Doverrman] of india Undertziong
ASSET RECOVERY BRANCH-MUMBAI, 21, Veena Chambers, Mezzanine Floor, Dalal Street, Fort, Mumbai - 400 001

Tel: 09466747894 Web:- www.unionbankofindia.co.in, E-mail:- ubin0553352@unionbankofindia.bank

DEMAND NOTICE

Ref. No: - ARB:NPA:SAVITA:2026

To,

1) Mrs. Savita Mohan Kurne, Mauli Complex 303 Opp. Govardhan Building Tawari Pada
Kalyan West, Thane-421301, Maharashtra.

2) Mr. Mohan Krishna Kurne, Mauli Complex 303 Opp Govardhan Building Tawari Pada
Kalyan West, Thane-42130, Maharashtra.

3) Mrs. Savita Mohan Kurne, Flat No.406 & 407, D-Wing, Shri Ganesh Arcad, G.P. House
No.455, Village -Rajnolli, Tal:Bhivandi, Thane-421302, Maharashtra

4) Mr. Mohan Krishna Kurne, Flat No.406 & 407, D-Wing, Shri Ganesh Arcad, G.P. House
No.455, Village -Rajnolli, Tal:Bhivandi, Thane-421302, Maharashtra.

Sir/Madam,

SECURITY INTEREST ACT 2002, READ WITH RULE 3[1) OF THE SECURITY INTEREST (ENFORCEMENT) RULES, 2002 AMENDED A5 ON DATE

YWie, the PNB Houslng Finance Lid. (hercinafter referred fo as "PNBHFL") had issued Demand notice ks 13(2) of Chapter Il of the Securitization &
Reconstruction of Fmancial Assets end Enforcement of Security | 2002 {hereinafber referred to as the "Act”) By our Panvel office Situated
at PNB Housing Finance Limited, 15t Floor, Offica No.118, Dube Mansion, CTS No. 901 To S0/28, VillageKarjat, Tal- Raigad. Maharashtra-
410201, The said Demand Notioe was issued hrough our Aulharized Officer, t you ak below mentioned Borowers'Co-Bomowen\Guarantons Snos your
account hes bean dassified a5 Non-Pedoming Assels as P.ﬂ.rﬂ'.e Resarve Bank of g Matons Housing Bank guidelines due 1o nonpayment of
irstaliments irerest. The corterds of the sarme are the dalaults committad by you i the payment of instalimenls of principals, inbares!, elc. The
oustanding amountis menticned bedow, Furiher, with reasons, we beliaye that you are evading the service of Demand Molice and henca this Publication
of Demand Nolice which is isa required L's 13402} of the said Ack, You are hereby cakiad upan to pey PNEHFL within a period of B0 Days of the date of
prlicasion of this demand netice the aforesald amount akeng with up-to-date inberast and changes, failing which PNEHFL will take necassary acton
under & or gny of the provisions of Section 1304} of the said Act, against 21 or any one or mora of the sacured assets inciuding taking ﬁessim ofthe
satunad assals of the borrowars and quaranbars, Your lend atlenlion s mviad to provisians of sub-Saction (B] of Saclion13 of the of tha Securfizalion and
Recongtniction of Finéncial Assets and Enforcement of Security Intereat Act, 2002 where urder you can ienderpay te-entire amount of outsianding
duas iogetharwith all costs, charges and expenses incurnad by the PNB HFL any till the date of pubication of the notice for salke of the secured assals
pdic auction, by irviting quetations, tender fram pubic or by prvats trealy, Please also nede that if the enfre amount of outstanding dues bosther wi
the costs, ¢ and expenses incirred by the PG HFL iz nof tenderad belore publication of notice for sale of the secured assels bilic; guction, by
imviting quotabons, tender from pubic or by privata freaty, you may not be entfed to redsem the secured a=set|s] thereafier HER you are
prohibited Ws 13{13) of the said Act from transferring art‘mf by way of sale, lease orinany other way the aforesaid secured assets.

Date: - 18.08.2026

Adv. B. H. Bijali
Office No. 703, 7th Floor, Gulab Court, Shivajinagar,
Pune — 411005, Mobile No.: 9049503503 |

Loan Name of BorroweriCo-Borrower W Property(ies) o]  AmountOE Notice under Sec.13 (2) read with Sec.13 (3) of Securitisation and Reconstruction of Financial
H% Baorrower: Mr/Ms. G“Fta Santosh Ramnarayan. Hazarz Vi Raom Mo [ i 'W ilﬂ'lﬁl Assets and Enforcement of SeCUrlty Interest ACt, 2002 ) Revised FORM G
umbar(s) 2533, Ground Floor Opg Super Star, Bakery GaliNo 5. Patil Nagar Ambivali [gusen Flat No 208, Secand | 44y You the Borrower/ Mortgagor/ Guarantor Mrs. Savita Mohan Kurne & Mr. Mohan Krishna . — .
HOU! | West Thane Maharashira India 421102, 7 Flat No 208, Second Floor, [fofs] | = Floor, Galaxy Sep %-13}53':3-53 Kurne have availed the following credit facilities from our Union Bank of India, (Link Road Re-issue Invitation For Expression Of Interest For _
ﬁﬂgﬁ" ety NeGRIenoY, Nbfi Sall Haoe Sampie ARG 4 & nestainast Ana Bar, Mo Rasidency. Near Sai | an7e ! JPIE'E":'S' 'T:E” Malad West Branch) now transferred to Asset Recovery Branch Mumbai and failed to pay the SHREE SHIDDHANATH COTEX PRIVATE LIMITED (under Cirp) Operating In The Business Of
Galaxy Resdancy, O Devad Village Road, Parvel, Panvel, Maharashlra, Baba Temple And J P Lakhs Sevedty dues/instal Y int t/ te th t tisfactoril dh in t f the RBI Spinning Cotton Yarn Located At Krishnakunj, Plot No. 11, Shree Raj Residency, Behind.
1126424 | 490206, Co-Borrower: Mr./Ms. Reshma Santosh Gupta, Hazara Reslawant &And Bar Flve Thousand “93 '_ns aiment/ interest / operate . .e accounts sa '_S actorily a.n ence, n terms of the Rajshrungar Party Plot, 150 Feet Ring Road, Rajkot, Gujarat — 360005
B.O.: | \illa Room Na 2533 Ground Floor Opp Super Star, Bakery Gali No 5 Pati Galaxy Residancy, Two Hindred guidelines as to the Income Recognition and Prudential Accounting Norms, your account/s has/ (Under sub-regulation (1) of regulation 36A of the Insolvency and Bankruptcy Board of India
Panvel N:H_;ar Ambival Wasl, Thama, Maharashira |f'.|:|.iE. 4211021 Flal No-2048, O Davad IUIHEIQE' Fl:l"':f Three And have been classified as Non-Performing Asset as on 31.03.2016. As on 30.06.2026 a sum of Rs. (|nso|vency Resolution Process for Corporate Persons) Regu|ation3, 2016)
Second Floor, Galaxy Residency, Near Sal Baba Temple And J P Road, Panvel, Eiftv Three B 70,90,427.96 (Rupees Seventy Lakh Ninety Thousand Four Hundred Twenty Seven & Paise ST,
Fiastaurant And Bar, Gaa;'_.' Residancy, Of Devad Village Hoad, Panwel If'aﬂ'-'vﬂl‘.1 r.%:!]%r‘ashlm. "5" ELEI’; i Ninety Six Only) is outstanding in your account No. RELEVANT PARTICULARS
Pamwal, Maharashira, 4 10206, 1206 it & . ) . . 1. IN fth te debtor al ith PAN | SHREE SHIDDHANATH TEX PRIVATE
w18 i ﬂ:r?; rEhHl: N Bavishar T o 08 AT v B m T Tir | R 178 565 The particulars of amount due to the Bank from you in respect of the aforesaid account are as &%T@ELPeNgorporae eoloraiong wi EIMITED S co
orrower: Mr/Ms, an Nana Baviskar, H. ! f AG/ Kevnl Dive Fiat Mo, 001, i 8, 456, . '
RKRJ | Keini Vlage Bniwand H No.326/A&f Keun Oive Kewn Vilage Bainand. Mezzanine Floor, | Se (Rupees under: CIN: U01405GJ2008PTC053324
0925 [MNo. 328/ AG/ Kevni Dive Kewnl Village Bhiwandi, Thane, Maharashira Building Mo. 4, | 2086 | =0 entean Lakhs RuNNi Unrecovered I Cost/ Total dues as . PAN:AALCS7584F
8356824 |India, 421302,/ Flat No. 001, Mezzanine Fioor, Buiding No. 4, Survey No Survey Mo Miia Thovsand unning & Unapplied Unapplied 0s on 30.06.2026 Address of the registered office Krishnakunj, Plot no. 11, Shree Raj Residency,
B.O. | 2437/2501A Of Vage Kalher, Mourya Residency Phasa B, \itage Efr'?l'?"iﬂﬁ'ﬁ'-m S . e Fil Type of Facility | Ledgerason | G " | Penal Charges e Behind. Rajshrungar Party Plot, 150 Feet Ring
Thane |Kaiher, Thane, Thane, Maharashira. India, 421302 Co-Borrower: Mo sl i, L & Limit Date of NPA Interest | incurred ) Road, Rajkot, Gujarat—360005.
Mr./Ms. Usha Bhikan Baviskar, H No 3286, Kewni Dive '."ullage TR REECICY Six And Fifty Two ie 31.03.2016 31.03.2026 to Simol by Bank adjustment of - :
Bhiwandi Thane, Thane, Maharashtra, India, 421302, / Flat No. 001 A o Parea Only) 1.6 J1.02. 30.06.2026 | (Simple) y Ban recovery 3.0 Rl ofwebsits - : —
Mezzanine Flooe, Buding Mo. 4, Survey No. 240/7/250(1A OF Vitage Th::r?ejhﬁ{;‘:ll'ﬂhg:ﬁ‘ilra Torm Loan-Union 4. | Details of place where majority of fixed assets | Factory Premises: Textile Mill, GJ SH 119,
Kather, r.n'lnurTa Residency Phase 8, Vilage Kaher, Thane, Thane Inda 4H302 | arelocated Rupavati, Chotila, Gujarat - 363520
Maharashtra, India, 421302 ; Home Scheme Rs. Rs. 5. | Installed capacity of main products/ services | 1 unit for Cotton spinning with installed capacity of
PLACE : Maharashtra | DATE : 24.00.2026 S0V- AUTHORIZED OFFICER, PNB HOUSING FINANCE LIMITED Alc- 36,36,535.00 Rs. Rs. 76.00 Rs. 70,90,427.96 14,400 MT annually with 49,200 single spindles.
: 5 -, % ' 582406650000072 TR 34,70,961.96 T 78,655.00 T | | Additionally, Installed Windmill Capacity of 3.0 MW.
Sanctioned Limit 6. | Quantity and value of main products/ services | As per the Financial Statement as on 2023-2024,
Yy p
Rs.36.00 Lakh soldin lastfinancial year Revenue from operations was Rs.
Y - Asset Management Recovery Branch(Armb), Mumbai City(604100): Rate of Inferest — 10% Floating Interest at & : r L | 4,86,54,79,342/-
el Gt Floor, UBI Tower,Sir P. M. Road, Plot No-25, Mumbai — 400 001 Fo o reree s L 0 oaung Lorte & me 9L Sancon. 7. | Numberofemployees/ workmen Nil
pumab notional bank ’ E by ’ ’ ’ Recovery after 31.03.2016 is Rs.95,800.00 8. | Further details including last available | Details can be sought by prospective resolution

E-mail: cs6041@pnb.bank.in

DEMAND NOTICE TO BORROWERS /GUARANTORS(U/S 13(2) OF SARFAESI ACT, 2002)

Anotice Is hereby giver that the following Borrower/s M/S Manish Textiles Pvt Ltd, have defaulted In the repayment of principal and
interest of the loans Facility Obtained by them from the Bank and the loans have been classified as Non-Performing Assets (NPA)

financial statements (with schedules) of two
years, lists of creditors are available at URL:

9. | Eligibility for resolution applicants under
section 25(2)(h) of the Code is available at
URL:

applicants via a mail by raising request at
email:cirp.shreescotexlimited@gmail.com
Details can be sought by prospective resolution
applicants via a mail by raising request at
email:cirp.shreescotexlimited@gmail.com

To secure the repayment of the monies due or the monies that may become due to the bank, you
Mrs. Savita Mohan Kurne & Mr. Mohan Krishna Kurne had executed document on 09.02.2015
and created security interest by way of equitable mortgage of immovable property described
herein below:

The notices were issued to them under Section 13{2) of Securitization and Reconstruction of Financial at Assets ana Enforcement The Flats Bearing Nos.406 and 407 admeasuring 1030 sq.ft built up area l.e 67.84 Sq.Mitrs on 10.f Revised last date for receipt of expression of | 09-10-2026
£ Security Interest Act 2002 on there Last K dd but thev have B wrned d and hth hereb the 4th floor in D wing in the building known as “Shree Ganesh Arcade” constructed on piece _|interest
ot Securtly Interest AC on inere Last Anown addresses, but they have Been returned unserved and as such they are hereby and Parcel land bearing G.P. House No.455, Survey No.56, Hissa No.12 situate, lying an being 11.| Revised date of issue of provisional list of | 14-10-2026

Informed by way of this public notice prospective resolution applicants

at village Rajnoli, Taluka Bhiwandi, District within the limits Grampanchayat Ranjoli, Taluka

19-10-2026

Name of the Borrower Details of Property Dateof | Dateof | AmountOutstanding Bhiwandi, Disrict Thane and is within the limits of registrar of assurances, Thane and sub-registrar 12 tReViSQdJaSt ﬁ?tte for submission of objections
Address of Secured NPA Notice | (Ason the Date of of assurance Bhiwand 5 Reveed date ofsaus o el Terof prospectve | 21102025
Assets In the Enforced Notice) Therefore You are hereby called upon in terms of section 13(2) of the Securitisation and i resolution applicants prosp e
; X Reconstruction of Financial Assets and enforcement of Security Interest Act, 2002, to pay a sum : : . .
M/S Manish Textiles Pvt Ltd Commercial Office | 01.04.2021 ] 17.09.2026 | Rs. 5,11,10,264.75 4 hay 14. Revised date of issue of information | 21-10-2026

of Rs. 70,29,640.19 (Rupees Seventy Lakh Twenty Nine Thousand Six Hundred Forty &

_ | memorandum, evaluation matrix and request
Paise Nineteen Only) together with further interest and charges at the contractual rate as per

premises Situated at for resolution plans to prospective resolution

126 Mathuradas Mill Compound ,N M Joshi Marg, (Rupees Five Crore

Lower Parel Mumbai-400013 126, Mathuradas Mills Eleven Lakhs Ten the terms and conditions of loan documents executed by you and discharge your liabilities in | applicants
Mr Deepak Harkishandas Mirchandani (Director/ Compound, N M Joshi Thousan.d Two full within 60 days from the date of receipt of this notice, failing which, we shall be constrained 15.| Revised last date for submission of resolution | 20-11-2026
Guarrantor), Mrs Kiran Deepak Mirchandani Marg, Lower Parel Hundred Sixty Four to enforce the aforesaid securities by exercising any or all of the rights given under the said Act. plans _ : : : . :
(Director/Guarrantor), Mr Avinash Deepak Mumbai-400013 and seventy Five As per section 13 (13) of the Act, on receipt of this notice you are restrained /prevented from 16. IPEoceStS email id to submit Expression of | cirp.shreescotexlimited@gmail.com
Mirchandani (Director/Guarrantor) Paisa Only) as on disposing of or dealing with the above securities without the consent of the bank. Your attention is — Se?:ielz e Cormorate Debior’s redisiation

31.08.2026. invited to provisions of sub-section (8) of Section 13 of the SARFAESI in respect of time available, | status as MSME P 9 No

502 Wahedna Apts 5th Floor, 75 Hill Road Bandra
(W) Mumbai-400050

The above Borrower(s) and /or their Guarantor(s) (whenever applicable) are hereby called upon to make payment of outstanding
amount within 60 days from the date of publication on this notice falling which further steps will be taken afterexpiry of 60 days from
the date of the notice under sub-section (4) of Section 13 of Securitization and Reconstruction of Financial Assets and Enforcement
of Security interest Act, 2002.

The borrowers attention is invited to provisions of Sub-section (8) of Section 13 of the Act in respect of time available to redeem
the secured assets.

to redeem the secured assets. S

Mavent Restructuring Services LLP

Resolution Professional

Shree Shiddhanath Cotex Private Limited

IBBI Registration No.is - IBBI/IPE-0154/IPA-3/2023-2024/50058
AFA Valid No.- 31.12.2026

Communication and Registered Address:S Block, 376,
Panchsheel Park, New Delhi- 110017

Also, at: Floor No. 8, Flat No. 803, Chandak Cornerstone, David,

Yours Faithfully,

Sd/-

KISHOR CHANDRA KUMAR

CHIEF MANAGER/AUTHORISED OFFICER

UNION BANK OF INDIA

Note: - Herewith, we bring to your notice that all the previous actions taken by the Bank under

SARFAESIA Act 2002 is hereby withdrawn and possession previously taken under SARFAESIA
Act 2002 is restored to you.

Date : 18.08.2026
Place: Mumbai

Sd/- Sd/- . :
b Tl e
Date: 24.09.2026 Authorised Officer Place: Mumbai CHIEF MANAGER/AUTHORISED OFFICER ' '

Registered email ID: caakhilahuja@gmail.com

UNION BANK OF INDIA Mobile: +91- 9910197049

Place: Mumbai

Punjab National Bank

Date: 24-09-2026

epaper.financiaiexpress.mn'. .
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